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In the High Court Of Kerala

Case No : Writ Petition (C) No. 33530 of 2010 (M)

P.S. Ismail APPELLANT

Vs

District Collector, District Supply Officer, Taluk Supply Officer 
and Sub Inspector of Police 

RESPONDENT

Date of Decision : 09-11-2010

Acts Referred:

Citation : (2010) 11 KL CK 0055

Hon'ble Judges : Antony Dominic, J

Bench : Single Bench

Advocate : V.V. Asokan, for the Appellant; No Appearance, for the Respondent

Judgement

Antony Dominic, J.—Petitioner is appointed as AWD No. 15 at North Paravur. This
writ petition was filed by the petitioner apprehending that he is likely to be
placed under suspension. It is now submitted by the counsel for the petitioner
that subsequent to the filing of the writ petition, by order dated 03-11-2010
issued by the third respondent, the distributorship was suspended and that the
same was implemented with effect from 06-11-2010. Petitioner states that
aggrieved by the order of suspension, he has filed an appeal before the first
respondent. In this writ petition, now the petitioner confines his prayer for an
expeditious disposal of the appeal.

2. In the light of the facts as noticed above, without expressing anything on the
merits of the contentions raised, I dispose of the writ petition, directing the first
respondent to consider and pass orders on the appeal filed by the petitioner, as
expeditiously as possible, at any rate, within three weeks from the date of
production of a copy of this judgment.

Petitioner to produce a copy of this judgment and writ petition before the first
respondent for compliance.
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